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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, PUNE 

AT PUNE 

ORIGINAL APPLICATION NO. 201 OF 2023 (WZ) 

Charan Bhatt             … Applicant

   Versus 

Wetland Divison, MoEF & CC & Ors         … Respondents

REPLY ON BEHALF OF 
RESPONDENT NO. 19  TO THE 
REPORT DATED 22.10.2024 

MAY IT PLEASE THE HON’BLE TRIBUNAL 

THE RESPONDENT NO. 19   MOST RESPECTFULLY SUBMITS 
THAT :-           

1. The present Reply is being filed on behalf of this Respondent to

the report filed dated 22th October 2024. The Applicant reserves

its right to file a detailed reply at a later stage if required.

2. The Respondent submits that this Hon’ble Tribunal vide its order

dated 15th January 2024 constituted a Joint Committee

constituting one member each of the Member Secretary, State

Wetland Authority, the District Collector, Palghar, Member

Secretary, State Wetland Conservation Committee, Additional
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Principal Chief Conservator of Forests and Maharashtra Coastal 

Zone Management Authority (MCZMA). 

3. The Joint Committee visited the sites on 4th April 2024, but there

was no prior notice given to this Respondent nor served with

copy of the Application.

4. The Respondent submits that as per the provisions of the Section

19 of National Green Tribunal Act, 2010- The Respondent

should have been served the application and duly heard in the

matter before issuance of any such order by the Hon’ble

Tribunal.

5. The Respondent further submits that the Joint Committee

conducted site visit on 4th April 2024. The Joint Committee did

not make any communication to the Respondent to be present

while conducting the site visit. This is a gross violation of

principle of Natural Justice. This Respondent was denied fair

chance of making him heard or represent himself before the Joint

Committee. As per Joint Committee Report dated 22.10.2024

(Page No. 460 and 461 of Paper Book) it can be clearly depicted

that this Respondent was not present while conducting the site

visit.

6. In this report ( Page No. 444 and 475 of Paper Book), Although the

Joint Committee has not recommended any action to be taken

against this Respondent, the MPCB (Respondent No.7) goes beyond

that and issued a closure order dated 19th December 2024 to this

Respondent. The Respondent No.7 without any prior notice or

opportunity of being heard issued the said notice. Copy of the order
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of closure dated 19th December 2024 is annexed hereto and marked 

as ANNEXURE – R-1.   

7. The Hon’ble High Court of Bombay vide order dated 12th April 2022

in Writ Petition No. 4365 of 2022 and 303 of 2018 has taken a

decision directing Vasai Virar City Municipal Corporation to grant

the permission in village Sasunavghar since the same is not wetland

as earmarked in the said brief document prepared by Collector

Palghar . ( Page No. 447 of Paper Book)

8. The Respondent No.7 has not verified that the land at Sasunavghar

is a wetland or not. The Respondent submits that various

development permissions have been granted to it and that it is not a

wetland. Even the Respondent No.7 has granted the Consent to

Operate to the Respondent and thus passing of the order is a breach

of principles of natural justice.

9. It is further submitted by this Respondent that the present

Respondent has valid permissions or consents to conduct,

manage or run the operations of the activities (business) of this

Respondent.

10. The Respondent submits that the Respondent has executed Leave

and Licence Agreement in respect of the lands bearing Survey

No.97/9A, Village Sasunavghar, Taluka Vasai, District Palghar. The

Respondent has also received Consent to Operate for operating

Ready Mix Concrete (RMC) plant dated 30th March 2019 from the

Respondent No.7, which is valid till 31st March 2034. Copies of the

Consent to Operate dated 30th March 2019 are annexed hereto and

marked as ANNEXURE – R-2.
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11. The Respondent to its shock and surprise upon receipt of the order 

addressed a detailed reply to the Respondent No.7 on 1st January 

2025. Copy of the reply dated 1st January 2025 is annexed hereto and 

marked as ANNEXURE – R-3. 

12. The Respondent is being stopped from conducting business, despite 

having all permissions which is making their life miserable, as some 

workers are daily wagers, and it becomes impossible for them to 

maintain the family. The Respondent are entitled to conduct its 

business and guaranteed their right under Article 19(1) (g) of the 

Constitution of India. Hence, it is prayed to this Tribunal that the 

present application be allowed. 

13.  The Respondent submits that in the matter of Deepak Nitrite Ltd 

Vs State of Gujarat and Others (Civil Appeals No. 1521 of 2001 

with Nos. 1522-28 of 2001), the Hon’ble Supreme Court of India 

has held that ‘Compensation/damages can be awarded under, 

only if damage has been caused to the environment by the person 

concerned, to say that mere violation of the law in not observing 

the norms would result in damage/degradation of environment is 

not correct. There must be a finding that such damage has in fact 

resulted.’ The Respondent further submits that the Joint 

Committee report nowhere observes that the Respondent is 

polluting the environment and action shall be taken against the 

Respondent. The Hon’ble Tribunal has also not passed any 

direction against the Respondent. 

14. The Respondent states that this Respondent be discharged from 

the present proceedings against this Respondent as the 
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Respondent has all valid permissions obtained from statutory 

bodies.   

15. The Respondent No.7, therefore, prays that the Respondent No.7

be discharged from the proceedings, the MPCB be directed to

consider revocation of closure. The Hon’ble Tribunal has ample

powers to pass such directions under Rule 24 of the NGT

Practice and Procedure Rules, 2011.

Date:   12/06/2025 

Pune 

Advocate for Respondent No. 19 
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NOTARIAL ~ 
,, ,, ,, ~--,, 

~., > J.AJ'J\,Jr , ,, 
; 

V 

BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN 
ZONE BENCH, PUNE, AT PUNE 

ORIGINAL APPLICATION No.201 of2023(WZ) 

IN THE MATTER OF 
CHARAN BHATT 

Versus 
WETLAND DIVISION, MoEF& CC 
&OTHERS ... 

AFFIDAVIT 

APPLLICANT 

RESPONDENTS 

MAY IT PLEASE THE HON'BLE TRIBUNAL: 

I, Mr. Harish Vyas, adult, Occupation.: business, having office at Survey 

no.98/97,W.E Highway, Near Ashok Leyland Workshop,Village­

Sasunavghar, Taluka - Vasai, District - Palghar, do hereby state on 

solemn affirmation as under: -

I am the Authorised Signatory of the Respondent No.19 (Mis. SKYMIX 

CONCRETE) and responsible for day to day administration of my 

business. As such, I have gone through the reply thereto being filed 

mif A~~ today. I find that the contents therein are true and correct to the best of 
~~,_~_Ca , 

rl_. ~ ~ .. - ... I ~~ ,*tny knowledge and belief and which may be treated as part and parcel of 
~~'lt~!.;iJ~1, . 

~ 
% ~,. ni.i~•.t?~~ e present affidavit. 

!,: O{; ~✓-
; -· WI-IA TEVER ST A TED ABOVE is true and correct to the best of my 

NOTARIAL , .. 
, knowledge and belief. In witness whereof I have signed hereunder at 

__ ,.____ ,-. ,.,---✓ .---', ·.. BE r-· 0 RE ME 
Thane on Ii11 day of June, 2025-:- r TARY t 

.. --- For Skymi oncre e 

E 
TE & NOTARY 

Off.; Sh , Near FoM 801( Hotel, 
Behind Sal Mand!r, Thane Court Naka, 

. (W) • 400 601. ___ ..__ ___ ,,,, __ 

NOTE l'"Q 

Sr. No.: 

DEPO 

11 JUN 2025 
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MAHARASHATRA POLLUTION CONTROL BOARD
Phone :

Fax :

Email . :

VisitAt :

022-2580227 2 I 25829 5 82

022-25805398

srothane2@mpcb. gov. i n

hfto://mpcb.qov.in

Gonsent to Operate under Section 26 of the Water
Poffution) Act, 1974 & under Section 21 oI the Air

Sub-Regional Office, Thane-l I

Sth Floor, Office ComPlex Bldg.,

Near Mulund Check Naka,

Wagale Estate,
Thane-400 604

Date: 36 10312019Green/S.S.l

Consent No: MPCB/ SRO-THANE IUCONSENTTR/ 19 6 3 o o1 €38

(Prevention
(Prevention

of
of

.\v
Pollution) Act, 1981 and Authorization I Renewal of
the Hazardous & Other Wastes (Manag6ment & Transboundg 42a16 

- tr&
fio be referred as Water Act, Air Act and H &OW (M&

CONSENT is hereby granted to

ule 6 of
Rules

subject to the provisions of the'fot and the Rules and the Orders that r

further and subject to the fq%g=terms and conditions:

u *."T'\*. \
1, The Consent to-tsr|b#tb"is granted for a period up to: 3110312034.

{]**% "

M/s. Skymix Concrete, \d
(Formeily known as M/s. Sfyryfigtffirojects Pvt. Ltd.)
Survey No. 98/97, W.E. Highvfift6\e=ar Ashok Layled Woburvey ttb. getgz, W.E. Highi,{ft6\Ear Ashok Layled Workshop,
V i I I -S as u n av g h a r, Ta l -Va s-{=Dtisf a I g h a r

- R* qu*\\*-

2. The G for the manufacture of -

DITIONS UNDER WATER AGT:
(i) The daily quantity of trade effluent from the factory shall be 0.5 M3.

(ii) The daily quantity of sewage effluent from the factory shall not exceed 0.4 M3

(iii) Trade Effluent Treatment The waste water generated from the sources like

Batching Plant washing, Transit Mixer washing, Vehicle tyre washing and floor

washing area shall be collected through well designed drainage system in a collection

tank and the same shall be treated by providing comprehensive treatment system as is

warranted to meet the disposal standards mentioned below.

y Mix Goncrete

UAN No. MPCB-CONSENT-00000691 56
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\Standards of the treated effluent euality:

Sr. No. Parameter Concentrafion Limits
1 pH Between 5.5 to 9.02 \-4t o( \rrgasg Not fo evcepd 10 ms/l3 Suspended Sofids Not to exceed 100 mg/l4 BOD - 3 days 30 ms/l5 coD Not to exeeer{ 150 mg/l6 TDS Not to exceed 2100 msll

gardening / plantation only.

(vii) Non-Hazardous Solid Wastes treatme posal:

1.00 CMD (For Mixing)

0.00 cMD

O.OO CMD

(iv) Trade Effluent Disposal: The treated effluent shall be reused in the process,water sprinkling svstgm.or gardening / plantatio"".lv.in"L should not any dischargeof effluent from the plant. 
!'|r ! I ' rv' v e' rvqlv I rv( qrtt 

'"=,,

(v) sewage Efftuent Treatment: The applicant shall provide comprehenriy,e*ffintsvsiem as is r''iarrantec wrth reference to'influent qu"litvlna 
"pd;;;u*ri#1p,n,n.same continuousrv so as to achieve the quality orireat6cr;ffil;ii"GBjti"+sstandards 'ii.#.;;';"*"

!) Suspended Sotids Not to exceed na*,#hn
.a 'i

(1) Suspended Sotids Not to exceed rcgffft$:n.(2') BoD 3 days 2To C. Not to "".""J 4qfuirtsli.
10O-%r tg/t
10"Qq ifis/1.

ffiahrn"" be soaked in a soak
(vi) sewage Effluent Disposal: Thi treated aomestip{ffibkrn",, o" soaked in a soak

:i'"** :li!}.:,9^"1 crea n ed pe ri od i ca ily. o4rn5ffi n y, 
-r 

n" r io"-r Jo on ra nd ror

(a) lndustry shouid 
T.olit9.€_fftueftt quality regutarly.

(b) The authoritv rkr|ptfy,g: dbequate watei treaiment and disposar facirityfor generateo efftfffff*bm tneii' activity. Thet;h;ti'compty w,ith provisions underthe Water frp$Q",ffand control poiluiion) Ka, tgti.
4' I!"."qqdlr-€,1ill :"rotv-wjlh the provisions or the water (prevention &Gontrot*5f-;Fillution) Gess'A-ct, 'tszz 1to f" r"t"*o as cess Act) and amendmentn u esffC6d"eatirere u n der6u $"'%1" ''bh. 

fr 
"ih"

fuffirvoaily water consumption forthe following categories is as under:\'q%
''%.
- 0 Domestic purpose 05.00 CMD(ii) Water gets poiluted &

Pollutants are Biodegradable
(iii) Water gets polluted, pollutants

are not Biodegradable & Toxic
(iv) Industrial Cooling, spraying

in mine pits or boiler feed 
-

The applicant shall regularly submit to the Board the returns of water consumptionin the prescribed form and pay tne cess as specified under section 3 of the said Act.

solid waste from transit mixture r1$hHr.* 1o"or,r/srudge) generated fromRMC shail either.be reused. tnrqi.qg.{l,{effiry ,niuiiJaiming system or disposedofr at approved site bv rocar oogafi?fi'efir7;"*i;;;ii". waste.

(viii) Other Conditions: '%'*"3*

ffiRgi iH;;; )a
,-a\ rr A\

UAN No. MPCB-CONSENT-00000691 56
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CONDITIONS UNDER AIR ACT:
(i) The applicant shall install a comprehensiye co-ntrol system consisting of

control 
"quipt"nts 

as is wananted with reference to generation of

emission In'.i op"t"te and maintain the same continuously so as to

achieve the levei of pollutants to the following standards:

a. Gontrol EquiPment:
(i) In-house measures:-

1.A|]materialtransferpointsshouldbecovered
Z. The dust containment system shall be provided incorporating

either of the following:

oBarricadinga||aroundtheperipheryofthep|otboundaryofheightT:1qT20
feet or 5 feet above free fall air emission area' whichever is heishtsi[h tin

sheets same may extend above with netton clothing whenever t"quffiq\F,
o Water sprinkling/Chemical dust stabilizing agent soraying *tpqffing the

premlses

trees shall

3. Internalwork area shall be, cement

4. Daily cleaning / Removal of dust ac

be carry out with industrialvacuu.m

5. Two level type washing facility shall at entry and exit Points, for

transit mixture vehicle. c

mechanical closed
permitted only in a closed shed, equipped with dust

ig point as well as roof top secondary dust control3. Manual

control s
system.

the plant (dry/wet) shall

All of Sand, aggregate shall be covered with tin sheets and at

lion system to be installed to avoid secondary fugitive

g.o,on of cement, aggregate & sand shall be equipped with adequate

dust couection system, such as murti-cycrone folrowed by bag houses,

68as to limit dust emissions'

storage area of sand & aggregates shall be equipped with roof top water

sprinkler sYstem.

7. The production plant shall be interlocked with air potlution control system'

8. Alternative power supply system should cover both the production and Air

Pollution control sYstem'
g. The industry shall comply guidelines issued by the M'P'C' Board reg' RMC

Plant.

Ambient air quality as a distance of10 mtr form source or the plant boundary

whichever is nearer, shall meet the following standards

Particulate Matter PM 10 Not to Exceed
particulate Matter PM 2.5 Not to Exceed

Raw material storage & handling'* - W
1. Storage sitos of cement & fly-#q1.foftf O" adequate capacity of dust Collection

system such as multi-Mc'*&&'i&"d.bv bas h:T" 
1t-::Il't^'^.'^^ arrr *rirh

2. ,fiiil; ;;;""i, ffik#:sh and agsresates shall be carried out with

UAN No. MPCB-CONSENT-00000691 56
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:] 
=?,:![r 

iJifl dffi Sf;l;E I'fi:i i#i n u o u s a m b i e nt a i r q u a I i t v m o n i t o ri n s
.o) 

t;i:"r"rJlant 
shari ."nv ort-#;;;;t ; quaritv monitorins twice in a week for

b. Conditions for D.G. Set (250 KVA):-

c. Standardsrgrsia[hEmissions:
(i) The appfic{"tsr;t observe the forfowing fuer pattern:-

a. Noise from the D.G. set shourd- b_e c.ontroiled by providing an acousticenclosure or by.treating the r.oo, acoustically.b. Industry shouid proufi" 
"t"rrii. di;;;; for controt of noise. Theacoustic enclosure/ acoustic treaiment of the r'oo, .norrd be designed forminimum 25 .dF (n) insertion-to.t or for meeting the ambient noisestandards, whichevei is on niqner. side. A 

"riiJol" 
exhaust muff.rer withinsertion ross of 25 dB (A) .r'lii'rrro u" p.uioJor The measureftient of

$'.:*"J"f::#li:i#'"Tli[*'t points at o s meters rrom-acrorrctic
c' The in,iustr,i shair take ra"J,iut*^ rneesures for controlad; reversfrom iis owrsourcer *t'lir*niolp::: in ,".p"-.t of np-iqe;,to rdss thanss dB(A) during dav time ano ii dB(A)grri.Jin"'riight time. Day time is

;Tiiffi*y""n d a m to 10 prn 
"'iJ'nighit"il;j+;"#ned between 10

d' fndustry shoufd make efforts to bring, 
.down,g.,,bru 

-r,ffi due to DG set,
:,ffiHli[Tlfl ffiffi:'iir''i' "'"Xor.ii "ffifuirements by proper

: $i3i3i#flffi1#u'i o" strictrv iffi,u*" with recommendations
f' A proper routine and. preventivg mai*te%# pro."oure for DG set shourdbe set and fotfoweo i,i .on.ri6iie,F, f n". o6 

-ni..i]rr.trrer 
which woufdhelp to prevent noise r"uuir or-o6. iut rro, deteriorating with useg. D.G. Set shatt be opgr"*"..,,1p, 

S, ,Fjdase or power faiture.h' The appricant shourd rg'*;,q{.gr",iv nri..n.;rn th;';rrounding area dueto operation or o.cffiG_;* +.- -' '

*%"%

ifi;H,5Tt shatf erect the chimney(s) ef rhe fcllowing

(iii) The industty tl.?l take adequate measures for controt of noise revers from itsown sources within the premiselgo as to maintain ambient air quarity standardin respect of noise to less than zs oeini i*rIi"y time and zo dB(A) during
;l'?::l'fr:.?x',J's? ;fi*":ii'a :#;'o x,il ; no 1 o ; ; 

",io- 
I il r,t ti, "d. Noise poilution Controf Measures:

D.c. set@soMi g.ortr".m
in which it is instalted 

-'-":'

q\
'\ \?J, \4
rF je.

/^""i

/+
,a.
lsi
!!'
{O\
tA
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Other Conditions:
a. Industry should monitor air quality regularly' 

..

b. The authoiity ifiaff provide adequate Air pollution control arraignment at

the source. in"V in"fl comply With the piovisions under the Air (Prevention

and control of follution) Act,-1g91 and conditions prescribed as above.

c. The industry should noi cause any nuisance in surrounding area'

6. CONDITIONS UNDER HMARDOUS & OTHER WASTE (MANAGEMENT &

TRANSBOUNDRY MOVEMENT) RULES, 201 6:-
The I shall not of hazardous wastes.

(ii) Treatment: - NIL

7. \ Jhenever due to any accident o;' other unr'oreseen act or*ie{,e&blt :litt]:l:
;;;-;;' il"'lpitJr"inJ"o 

-to 
otcur in excess of stapdsrdh*Taid down' such

"' -:-:.-- - 
- ^. ,% . \-. Y-r..-r.., o^r^+., I

information snail.be forthwith Reported to Collector,-Directo?at"e ggndlslYihdustry, SafetY &

area linhabitants *ffi
narr orqpffiff,Tl.|l gg./. of the availabte open land under green

coverage/ tree plantatiohd i -!-:. - :- rL^ i^^ranr nr
iii. Solid waste - il; #q{f lrazardous solid waste arising in the factory premlses'

sweepings, 
"t..*"pEffiot"o 

oi scientifically to 
-?: 11^t?-::':,:,:Y-*l?-*tl1

Health, Police Satiation, Fire Brigade, Directorate of Heql$Qqit:.:; P^"!?]I:::tE
Explosives, Board a Lo.af Body-and the Production"pnfubes$should be stopped by

takins all necessary safetv mejsures' rhe industry-q{l!: T:t:t::["^:Tftf:Let\il tv qrr I rvvvvee :+ \ a€s 
r the

anO 
-ensure that ihe emissions do not cgys*a{lqhharm- "l l1':?::l^"^**,.^

sstaqih&*F_s.? ilL?rt permission of the

Board and cther statutory organization as re{uffih-der the law.

lndustry shail comply with following a$di,fiqfral conditions:

i. rhe applicant'illi ;;''i"in soodh!9'fue$ebpins "ng !?f"-1111*::T:A'l"i
ffi,.:T:ipliir.liiJ. ;ffi';ii-ww"qr-#?s not to cause nuisance to surroundins

Dvvsevr've' vrv'*.vv\-q*n-- 
ns from civic authoritigs for

pollution. The-.ggpligant shall take necessary permrssro

disposal to dumPinffi round.

iv. The apgi56ff.$h%all provide !o! .l alternate electric power s.ource sufficient to" 
"pJ"JlReff#ii;d; "ontioi 

facilities installed- !I-l1.tpP]it-?1^lt-^]i"-i:operatq}€llqspollutlon conrrol Taullltleu rr rDtarrs'r wt I rv

eomoliahce.o with the terms and conditions of the consent' In the absence' the

]IoiiJ#i';;ti"i;;; *0u." or otherwise, control production to abide bv terms &

bii.,Oition, of this consent regarding pollution levels.

hrHlppri.ant shall not chanse -or 
alter qY"nlltlt IY?[Y:I:,j?::^::"d:'.tHP:i

$#;iJ#!'irinJ'rode of th6 efftuentT emissions or haiardous wastes or control

"qripr".ts 
provideJ iorwithout previous written permission of the Board'

vi. The applicant shall provide facility for collection of environmental samples and

samples of trade 
"nO'r"*"ge 

efflubnts, air emissions and hazardous wastes to the

Board staff at the terminal or designated points and shall pay to the Board for the

services rendered in this behalf'

vii. The applicant shall make an application for renewal of the consent at least 60 days

before the date of the expiry of the consent'
the
the
ron)

rO\

LetUAN No. MPCB-CONSENT-00000691 56
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18.

19.

20.

ix. As inspection book shall be opened and made available to the Board,s officers
during their visit to the.applicant.

x. The applicant shall install a separate electric meter showing the consumption of
energy for operation of domestic and industrial effluent treitment plants and air
pollution control system. A register showing consumption of chemicals used for
treatment shall be maintained.

xi. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of collection system with
arrangement for measuring the flow. No effluent shall be admitteO in ine pipeS/
sewers down- stream of the terminal manholes. No effluent shall find its way'other
than in designed and provided collection system.

polselt to operate granted subject to obtain Noc from Directorate of
Industries / DIG Thane / Local Body / Municipal corporation.

Gonsent to operate granted subject to RMC Notification dtd. 0711112016.
Industry shall comply guidelines of the said Notification.
The applicant shall obtain NOC from
applicable.

Sanjay Gandhi National park if

The applicant shall make an application for renewal of the consent at
least 60 days before the date of the expiry of the consent.

The applicant shall obtain permission from central Ground water Board
for the use of Ground Water. -/-

21.

22.

UAN No. MPCB-CONSENT-00000691 56
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24.

23.

25.

The applicant shall comply with the provision of E-waste Management
Rufes, 2016.

lndustry shall submit Bank Guarantee of Rs. 1.0 lakhs within 1s days to
Reg-ional Officer, Thane towards compliance of consent conditionjwhich
shaff be valid up to 31103t2034.

The Gapital investment of the industry is Rs. 330.00 Lakh.

For and on behalf of the
Maharashtra Pollution Control Board

f,fskD)

€W

Copy submitted to:

UAN No. MPCB-CONSENT-OOOoO69 1 56
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